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12.45 hys.
MOTION FOR ADJOURNMFNT
Firing in Patna
MR. SPFAKER * Next item, papers to
be lawd on the Tuble

SHRI JYOTRMOY BOSU (Dmmond
Harbow) 8, the situation in Bihar 5
going fiom bad 10 worse Thitly persons
have been shot down and more than 200
sopured.. (Lnenrupuions),  Even the train
services have been suspended. CRP and
army have been deployed to maintain law
and ovder .(Interruptions).
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SHRI S. M. BANERJEE (Kanput)*
Will the Home Minister e bere to reply 7
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1 shall now ash Mr Vajpayee to move
for leave of the House.
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MR. SPEAKER: There 18 no question
of hearmng
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wifand ¥ & o o famre WY et
afefeatit ov Wi ¥ g

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU

RAMAIAH): I oppose it on behalf of the
Government.

SHRI §. M. BANERJEE : The Home
Minister is not here, Sir.

MR. SPEAKER : He has asked for leave
of the Houve to move his motion, Those
in favour of leave being granted may rise
in their places.

1 am sony, the requisite numbar is not
there, the number is less than 5%. Leave
is not granted.

SHR! PILOO
demand & recount.

MODY  (Godhia): |

MR SPEAKER: Those in favour of
leave being granted may please rise in therr
places aguin... Again the number is less
thar §1) 1 am sorry Leave is not granted.

o owew fagrd wedd ;. uww wERE,
T 0% wqwr & g drodromto Hwwy
w a3 wmg fifwe, § AvET & A faor
moE L

13 hns.

MR. SPEAKFR: No. CPI people aic
also m it

ot ug fd :  qerw wEEw, WO s
wow § (mterruptiom)

MR. SPEAKER: Madbu Limayeji, on
what business you are raising a point of
order ? There is no business before the
House. T am passing on to the next item.

The previous one has alreadv been disposed
of.
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ot owg fet A favim ¥ ot ¥ ey
wE ... (wwew) ...,

SHRI PILOO MODY: Next time we
will prepare our speeches and get them
approved by you 48 hours in advance.
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SHRI PILOO MODY : Why is this hap-
peaing in Bihar? Only because the Par-
laament and the elected representatives of
the people are being throttled in  this
manner. That is why it is happening in
Bihar and it has happened all over the
country. Do you think that you cun stop a
revolution in Bihar by not having & debate
in Pailiament, just because we have here
a few gramophone revord with broken and
worn-oul pins ?  Purchased governments
will not be permitted to survive in this
country.

(Interruptions.)

MR. SPEAKER: May T request
you to please resume your seits 7

afl of

Ordet. please.
seats

Please resumz  your

(Interruptions.)

SHRI PHLOO MODY: On . point of
order, Sir. 1 want you to be uwure of

the language thut was used just now in
the House ..

MR. SPEAKER: [ do not think any.
body could hear anything and nothing is
there on the record.

SHRE PILOO MODY:
Vasant Sathe ..

1 name Shri

HRI VASANT SATHE (Akolu) : { name

Shfi Piloo Mody.

(Interruptions.)
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MR. SPEAKEK: In alt this nolse
nothing could be heard by the fuporters
and nothing has been recorded.

SHRI PILOO MODY: It is ndt merely
a question of recording.,.

(Interruptions.)

SHRI PILOO MODY: On « point of
order.

MR. SPEAKER : What is the pomt of
order ?

SHRI PILOO MODY: It s not merely
a quéstion of recording. After all, Mr
Sathe occasionally sits in your Chair and
thereafter he gives the same 1uling which
you are supposed to give and when g
Member like that uses lancuage which |
have heard over here, 1 think it is too
shocking. Do you think that by not
having a debate over here you arc gotng
to quell the anger of the people 1 Bihm ?

MR. SPEAKER: Don't ask Jike that
About this Adjournment Motion, 1 put it
to the House and lewve fell through, What
else can we do about it?

o oy fowd  www wEEw, oA
W W §

SHRI R. S. PANDEY (Rajnandgaon) :
What is the business beforc the House?
I would like to raise a point of order be-
fore you call Mr. Limaye. [ would
like to know what the business before the
House is.

ot wy fomir : &1 o s g, & 15
fre @ wwr g 3 wwerT ¥R W
g K ¥ oriv ume fexder o e
F—i Py oA W G L

(Interruptions)

MR, SPEAKER: 1 am not allowing
anybody. All of you may please sit down.
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MR SPEAKFR: We cannot do it. The
Business is decided by the Businevs Advi-
sory Committee. The Home Minister will
come later on. He h.n gone to uscertiin
the facts,

SHRI ATAL BIHARI VAJPAYLF: The
Home Minister muy not be here; Govan-
ment is here. ..

AN wgfemm o wm @ o feee
waTy A &

MR. SPEAKER : I will ask the Minis.
ter o mahe a statement on it. The
Minister will make a statcment later on

I request ull Hon. Members to pleuse
sit down.

SHRI H. N. MUKERJFE (Calcutta—
North-East) : Could I have your indul
gence t0 mule a submission. On one occa-
sion, on & similar ivsue, in view of the
recalcitrance of Government to a discin
sion, on # similar issus, im view of the
fundamental national importance and in
view of us on the opposition being unable
to muster sufficient number ot prople to
stand in their seats, T made an appeal to
you, Sir,

1
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T appealed to you na the last occasion,
to evolve opportunities for disouwsion of
this kind of mattesr without Jelay. Let
the Government, realise one thing, that in
this conntry they ure going ‘o see this
kind of think. (Interrupilons)

ot ny fomdt - rewERz W@ g, S
t PR o @ Eawl 7

MR. SPEAKER : May 1 request you all
to please sit down ?

SHRI A.K GOPAL AN (Palghat): Sir,
1 request that at least a discuc.ion must
be allowed on this becawse it is 2 very
serious matter. Accoiding {o nowsparer
reposts, for the first time, mn the annals
of the history of Legislature. thice shots
had been fired in the lobby. Nevar has this
occtsed before in the histoiy of Parlia-
mentury  democracy

So, | want 1o hnow and the people also
would like to kpow what has happened
there. So, a discussion 15 necessary, It is
sasd thut anti-social clements buve done
this. (Imterruptions).

MR SPEAKFR‘ Shn Gopa'au is on
bis legs Why do you not allow me to
listen to him ?

SHRI A. K, GOPAL AN. It « «ad that
in Parliamentary democtacy in this coun-
try when you have allowed onc Member
to speak, others do not allow hmm.

MR. SPEAKER : It 1 very unfortunate
that you and {1 belong to the ol order.

SHRI A. K. GOPALAN‘ lhe proce-
dwe » that if the Speaker allows one
hon. Member, the others should listen to
him. If others will not allow me to go
on, then there is oo use coming here.

MR. SPEAKER: 1 have not allowed
anybody excepting you

SHRI A. K. GOPALAN: You have
allowed me. And with your permission, I
am making my submission. 1 say that this
is a very serious matter and it is not
between the members of the Cppogition
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Paity an the Ruling Party. ‘There wue
antiapeial clements in every State in
India; they are growing. What iy the
reason or basis for it ? Is there any basis ?
Please examine the policies of the Gov-
croment. It s said that prices have gone
up. Everywhere the prices have gone up;
there are other issues alsa, So, please allow
4 discussion on this The discussion off thiy
is very cssential hecause things are deve-
foping in such a way thst we do ot know
what will happen in other States in the
country. Pleawe sllow a discussion.

MR. SPEAKFR: May I teil vou that
theie » no intentiun m any way that any
discussion should be varred ? When the
adjournmert motion was brougat. I was
thinhirg that there way enough strength
for you «t least today. It so ha»pcns that
sometimes many mombers are absent.

PROI MADHU DANDAVATE
(Rajapurt: Lhen you muodify your tules.

MR SPEAKER: You will ull come
everyJday bke that. But, what ubout quo-
rum m the House sf the Huuse i short of
the requisite numbe; ?

SHRI i N MUKIRIEE* Does that
mean that the Speaker. becuuse the Oppo-
stion s numenically weak, would not try
to help the discussion on a matter of
nationnl importance? (Interruptions)

MR SPFAKFR. Piof. Mukeijee, you
had yowm submission | allowed what was

m my power. If it v not in my power, 1
cannot allow that.

W wy fawd
LA L S

191 a1 fegmm  wow

MR. SPFAKER " Thete 15 a procedure
set for that.

SHRT H. N. MUKERJEE: They have
to say something. Why ate they playing
4 superior role und hecping quet und
saying nothing ?
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SHRI K. RAGHU RAMAIAH: 1t ia
unfair to accuse Governgrent in thia case;
because the Opposition has chosen a parti-
cular method and they have not found
sufficient strength, now to say that Govern-
ment have been against a discussion is very
unfair,

I may submit that the Home Minister
has gone this morning to Patna, and } be-
heve he is expected tomorrow. \s soon as
he comes, we shall certainly place the mat-
ter before him and place the matter before
you so that we can decide when and how
and whether 2 fruitful discussion can take
place and if so when.

SHRI JYOTIRMOY BOSU: Oa a point
of order. Yesterday, you made it quite
clear that Government should jurnish this
House with a siatement. Byt today we are
told that the Home Miniser has left for
Putna... Are you aware of this?.

MR. SPEAKER : Immediately aiter the
matter was raised here, I said that At that
time, how could 1 anticipate thi ?.

SHRI S. M BANFRIEF: The Deputy
Minister is heie and let him make a state-
ment and let us have a discussion on it.

SHRI X. RAGHU RAMAIAH: 1 was
going to add that in the light of yow
direction yesterday, in the hght of what-
ever material is available, my :nlleague
Mr Mohsin will make a statement o you
would permit, on the baus of whatever
facts are available to him.

SHRI! 5. M. BANERJEE : Let him make
the statement and let us have a dncussion
on it.

Wt vwree welt (=) e A,
ury ¥b et B g o
& vox ww fag (wra) & ¥ 3w

feies won wmw § ) ww Wit
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o ceme weh ¢ X offe ol wivd-
o ¥ wr vy e wew ¥
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MR. SPEAKER: No, I am not going

to allow any speeches. There can be no
discussion and no speech now,

W dee vaw foy & o wpvr W
gfe fae & ot f wong ¥ & I

e e ¥ fe wyt o fow oo & Rews
oy ger &, S o wew wm ), e Wy
aw wid § e fag Wb vy &7
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woere #1 grerear € § 0 we o
¥ o oAty WY at wr o o g
afe 3z 7wt fe TR W aels
P vm e wfaw  wwdw 0
ag frv 7w & swewen et g dan
# b iy fer gei wifed o (wem)

MR. SPEAKLR. There can be no
speeches  Theie 1 not gomg to be any
debate now

SHRI PILOO MODY: They can do
whatever they like, but purchasel govern-
ments will not survive in this country...

MR. SPEAKER " It 15 only hinwself that
will surive

Do you want Shri Mohun to make a
statement ?

ot s ferr® ol : wmw o, g
#m wl miver & g & el dure 8,
e I & a wm o swawi & fad ol
vy an w7 Bfwy 1 o woer @ g
o g iR

MR. SPEAKER : I will put it Ycfore the
Business Advisory Committee.
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They say that they will listen to the
Minister if you allow them an opportunity
to have a discnssion.

. SHRI K. RAGHU RAMAIAH: Lt
the Home Minister come bach. Then we
will decide. What is the hurry?

MR. SPEAKER: After the Home
Mintster comes back, he should make u
statement. Then we will decide.

o wew fegrl wodd : az T € W
b wg Pl we difeg fs o o
awi gt fauw 97

woow ity W & PR AR oA
af fxar o v fed oy & fd
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SHRI H. M. PATEL (Dhandhuka):
Will you permit me tv seeh 2 cluification ?

MR. SPEAKER* | think the Home
Minister should mulke a comprehensive
statement when he comes tomotrow. Then
we witl see.

Papers to be laid on the Table

SHRI ATAL BIHARI V.A\SPAYEE.
Kindly decide that after the statement by
the Home Minister, there will be a
discussion.

MR, SPEAKER : I will look info it.

ot wew fagrdt wdet - www A, W
wex § 1,

PHALGUNA 128, 1995 (SAKA)

Patna {Ad). M) 210

v ey gy b oam wor
& vy 5 wede wir Bfwe

I have asked the Minister zircady to
find time for it. Let the Home Minister

make his statement. Later on we wilk
consider it,

st e fagrdt wwdt o B v @
toar B wirer A Y w103 MR
Wi § 7

v W c At AT T A aw oAd
T E R wTaen

When he comes and makes . statement
tomorrow, we will look info it.

SHRI DINEN BHATTACHARYA
(Serampore) : What is there to took into

MR. SPEAKER : You should follow the
practical meaning of the language.

SHRI JIYOTIRMOY BOSU: Is the De-
puty Mimster making a statement ?

MR. SPEAKER: Instead of Shri
Mohsin making a statement today, and
again tomorrow, the Home Minister
making a statement, we will have one
statement tomorrow.

SHRI JYOTIRMOY BOSU. Mo, Sir.

ot sz fagntt arddt . w97 A
wvwen § f& o= gm fafee & Rz
& amr fagre & feafr g waf it ¢
wory agen, w4t &4 & o g anfg
B 1 A W A @ el A ww e
g wfed

MR. SPEAKER: We will have to ask

him to find time. 1 have no powers o fix
it up

Wt gzn fogr et uegw ), g
o ¥ ffam fo w7 wwt gelv o v
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13.25 hrs.

PAPERS LAID ON THE TABILE
DeLiMITATION CoMMIssioN ORDER No. 10

IN RESPECT OF GUJARAT

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI Ral
SINGH CHAUDHURY) : 1 beg to lay
on the Table a copy of Notification No.”
S.0. 118(E) (Hindi and English versions)
published in Gazette of India dated the
25th February, 1974, containing Order No.
10 of the Delimitation Commission in res-
pect of the State of Gujurat, under sub-
section (3) of section 10 of the Delimi-
tation Act, 1972. [Placed in Library. Sec
No. LT-6458/74]

REVIEW AND ANNUAL REPORT. OF MADRAS
FErTIiLIZERS LTD.,, MANALL, MADRAS FOR
1972-73

THE MINISTER OF STATE IN THI.
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1  SHAHNAWAZ.
KHAN) : I beg to lay on the Table a copy
cuch of the following papers (Hindi and
English versions) under sub-section (1) of
section 619A of the Companies Act,
1956 :—

(i) Review by the Government on the
working of the Madras Fertilizers
Limited, Manali, Madras for the

year 1972-73.
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(ii) Annual Report of the Madras
Fertilizers Limited, Manali, Mad-
ras for the year 1972-73 along
with the Audited Accounts and the -
comments of the Comptroller and
Auditor General thercon. [Placed
in Labrary. See No. 1.T-6459/74]

REVIEWS AND ANNUAL REPORTS OF WATER
POWER DEVELOPMENT CONSULTANCY
SErvicEs (INDIA) LD, NEW DELHI AND
RURAL FLECTRIFICATION CORPORATION,
New DELHI FOorR 1972-73

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT) : 1
beg to lay on the Table a copy each of
the following papcrs  (Hindi and English
versions) under sub-section (1) of section
619A of the Companies Act, 1956 :—

(1) (i) Review by the Government on
the working of the Water and
Power Devclopment Consultancy
Services (India) Limited, New
Delhi. for the vear 1972-73.

Annual Report of the Water and
Power Development Consultancy
Services (India) Limited, New
Delhi, for the year 1972-73 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
i Library. See No. LT-6460/74]

(ii)

(i) Review by the Governmert on
the working of the Rural Electri-
fication Corporation, New Delhi
for the vear 1972-73.

2)

Annual Report of the Rural Elec-
trification Corporation, New Delhi,
for the year 1972-73 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-6461/74]

(i)



